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MINISTRY OF SMALL SCALE INDUSTRIES
NOTIFICATION
Now Delhi, the29th September, 2006

500 16425 E).— Thk: Central Govermnment, in cxercise
afthe powers conberred by Sub-section {1 ) of Section 7 of
the Micre, Small and Medium Enterprises Development
Agt, 2006, after having ebtained the recommendations of
the Advisory Commitiee under Sub-section (4} of Section 7
of the Act in this regard, hereby potities the following
enterprises, whether proprietorship, Hindu undivided
family, association of persons. co-operative sociely,
partnership or undertaking or any other legal entity, by
whatever name called ¢

(1} inthe caze of the emerprises engaged in the many-
facture or production of goods pertaining o any industry
specified in the First Schedule 1o the Industeigs (Develop-
ment and Regulanon) Act, 1951, as

{a} & micro eoterpeise, where the invesoment in plant

and machinery does not exceed twenty five lakh
TUpCSs,
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(b} asmall enterprise, where the investment in plant (b} a small enterprise, where the investment in
and machinery is more than twenty five lakh equipmient is more than ten lakh rupees but does
rupees but dees not exceed five crore rupees; or nol exceed two crore rupees; or

{c} a medium enterprise, where the investment in plant (c) & medium-enterprise, where the investment in
and machiery is more than five crore rupees but equipment is more than two crore rupees but does
does not exceed ten crore rupess ;- not exceed five crore rupicss.

{11} in the case of the enterprises engaged in providing

ot rendering of services; as— iF- No: 40 1¥2006-MSME POHCF I

(8) & micro enterprise, where the investment m JAWHAR SIRCAR, Addl Secy.

equipment does not exceed ten lakh rupees;
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